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KARNATAKA LEGISLATIVE ASSEMBLY

FOURTEENTH LEGISLATIVE ASSEMBLY
TENTH SESSION

THE KARNATAKA STATE OPEN UNIVERSITY (AMENDMENT)
BILL, 2016

(L.A. Bill No. 20 of 2016)

A Bill further to amend the Karnataka State Open University Act,
1992.

Whereas it is expedient further to amend the Kamataka State Open
University Act, 1992 (Karnataka Act 46 of 1994) for the purposes hereinafter
appearing;

Be it enacted by the Karnataka State Legislature in the Sixty seventh
year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka State Open University (Amendment) Act, 2016.

(2) It shall come into force at once.

2. Amendment of section 3.- In section 3 of the Karnataka State
Open University Act, 1992 (Karnataka Act 46 of 1994), in sub-section (2),
the words "and may also open centres outside Karnataka at such places as
it deems fit." shall be omitted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka State Open
Universities Act, 1992 (Karnataka Act 46 of 1994}, to remove the provisions
regarding opening of centers outside the state of Karnataka by the
University as it contradicts the instructions issued by University Grants
Commission (UGC) regarding jurisdiction of universities and the provisions
of Article 245 of the Constitution, which is reiterated by the Supreme Court
in Prof. Yashpal Vs. State of Chhattisgarh case.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

BASAVARAJ RAYAREDDI
Minister for Higher Education

S.Murthy
Secretary (I/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA STATE OPEN
UNIVERSITY ACT, 1992 (KARNATAKA ACT 46 OF 1994)
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3. Establishment and incorporation of the University.- (1) There
shall be established a University by the name of the Karnataka State Open

University.

(2) The head-quarters of the University shall be at such place as may
be specified by the Government by notification and it may establish,
maintain or recognise colleges, Regional Centres and study centres at such
places in Karnataka and may also open centres outside Karnataka at such
places as it deems fit.
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